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REPORT OF THE COMMITTEE IN COMPLIANCE WITH THE

ORDER DATED 26-07-2022 OF NGT IN OA 452/2022 (CAPT.
BRAJESH BAHARDWAJ VS. STATE OF MADHYA PRADESH)

1.0

1.1

1.2

Background

Captain Brajesh Bharadwaj, resident of Chhindwara
Madhya Pradesh had written a complaint letter on 8th
April 2022 to the Additional Director General of Forest
(Wildlife) MoEF&CC New Delhi under endorsement to
Hon’ble Chairperson of the NGT, complaining about the
objectionable ongoing construction roughly 200 meters
away from the core area boundary in the Eco Sensitive
Zone (ESZ) of the Pench Tiger Reserve, Seoni {MP), near
its Turiya Gate.

Hon'ble NGT was pleased to register the said complaint
as letter petition no. OA 452/2022 and vide its order
dated 26-07-2022 was pleased to order that:-

« 9. In view of the averments made in the application, it
would be appropriate to have a factual and action taken
report from a Joint Committee comprising of the Regional
Office of MoEF & CC, Bhopal, Principal Chief Conservator
of Forest (HoFF), Director, Pench Tiger Reserve Seoni
Madhya Pradesh, State PCB and District Collector,
Chhindwara, Madhya Pradesh. The Joint Committee shall
meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and
take requisite remedial action by following due process of
law. State PCB will be the Nodal agency for coordination
and compliance.

N
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1.3

1.4

3. Factual and action taken report may be furnished within
two months by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/ OCR Supported PDF and not
in the form of Image PDF.”

Capt. Brajesh Bharadwaj in his complaint has alleged
that mega construction activities are going on for the past
few months in the ESZ of Pench Tiger Reserve, Seoni (MP)
roughly two hundred meters from the core area boundary
at Awarghani Rayyat village, Khawasa Buffer, near Turiya
Gate. It has also been alleged that a huge artificial pond
is being constructed and mud from it is being used to
create hilly slopes as high as 12 feet around the border
wall running several acres; and the land has been
recently bought by a scheduled tribe person, namely
Rakesh Singh Molhai from Katni; the construction site
has been surrounded by a high fencing, which is
prohibited, and that (fencing) is also secured to a
cemented boundary wall; drones are flown illegally at the
site. It is also alleged that the said construction violates
various provisions of the gazette notification dated 06-11-
2019 regarding the ESZ of the Pench Tiger Reserve and
provisions of the Wildlife (Protection) Act, 1972 are also
being violated.

Pursuant to the order of Hon’ble NGT, MPPCB with its
head quarter at Bhopal had written letter dated 3-8-2022
to Regional Director, MoEF&CC, Bhopal, Collector
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1.5

Chhindwara, Director Pench Tiger Reserve, Seoni & PCCF
Forest department Bhopal, informing them about the
order dated 03-08-2022 of Hon’ble NGT regarding the
nomination of officers from their respective offices for the
committee. Zonal Officer MPPCB, Jabalpur was
nominated on behalf of MPPCB. A copy of the order dated
03-08-2022 of the MPPCB of placed herewith as
Annexure 1.

The nominated zonal officer of the MPPCB, who was on
leave since 01-08-2022, after joining back to his duties
on 29-08-2022, again contacted back to all offices, for the
the nomination of members to the committee as well as
for the joint inspection. It also came to the notice that the
disputed site in not located in Chhidwara district, but lies
in the Seoni district. Therefore it was thought prudent to
request Collector, Seoni also for the nomination of one of
the officers from district administration of the Seoni
district. A team of following nominated officers from

various departments was thus formed:

S.No. Name of the Nominated Representing
Officer & designation
1. Pradeep Vasudeva, APCCF, | PCCF (HOFF),
Working Plan, Forest | Forest
Department Jabalpur. Department, MP
2. Dr. HVC Chary, Guntapalli, Regional  Office,
Scientist E, Integrated

Regional Office, MoEF&CC, MoEF&CC, Bhopal
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1.6

2-0
2.1

Bhopal.

3. B.P. Tiwari, Deputy Director, Field Director,
Pench Tiger Reserve, Seoni Pench Tiger

Reserve, Seoni

4, 0.P. Sanodiya, ADM, | Collector
Chhindwara Chhindwara

5. H.K. Ghormare, SDM, Kurai, | Collector Seoni
Seoni

6. H.K.Sharma, Zonal Officer, | MPPCB, Bhopal
MPPCB, Jabalpur

The inspection of the disputed site was carried out by the
committee so formed on 12-09-2022. The petitioner, Capt.
Brajesh Bharadwaj was also invited at the site to elaborate
his grievance before the committee. On behalf of the
disputed site’s land owner Shri Rakesh Singh who was not
present, his representative, one Shri Surendra Dubey,
supervisor was also present. The copy of the attendance
sheet of the persons present during inspection is placed as
Annexure 2 and copy of the Panchnama drawn after the
inspection is placed as Annexure 3.

The Disputed Site Location Details:

The disputed site in question, where illegal construction in
the ESZ of Pench Tiger Reserve has been alleged by the
applicant Capt. Bharadwaj, belong to one Rakesh s/o
Molhai as per revenue records. The site location is
approximately 71044'15,5004”N and 79921'16.524E, a
mobile app screen shot of the same is attached as

Annexure 4. The site co-ordinates that have been
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2.2

mentioned by the applicant are 21044'20.2"N and
7902124 .4"E, and accordingly the Google Maps showing
the location of the land in May 2022 as well as November
7018 are also placed as Annexure S. Both the locations
represent the same site. The Google Maps, to some extent
also elaborate the plot boundaries.

The land owner, Rakesh s/o Molhai is said to be a Gond
tribal person. He was not present during the inspection,
rather his representative Shri Surendra Dubey was
present. As per revenue records available online, Rakesh
s/o Molhai owns as many as 7 pieces of land in this village
i.e. village Avargani Raiyyat, Patwari Halka Turia, Tehsil
Kurai District Seoni. A MP Bhulekh site screen shot which
is maintained by GoMP is placed and attached as
Annexure 6. Thus the land owner owns kh. No. 29/1 area
7.620 hectares, Kh.no. 29/3, area 0.030 hectares,
kh.no.31, area 7.190 hectares, Kh.no. 54, area 0.080
hectares, kh.no. 59/4, area 0.80 hectares, kh.no. 59/6,
area 0.38 hectares and kh.no. 59.7 area 0.410 hectares
thus totaling 11.51 hectares. All the land pieces are not
together in one chunk and as per the maps available from
the MPBHULEKH site only two khasras, no. 31 and no.
29/1 are adjoining, a copy of the map is placed as
Annexure 7. As per the applicant Capt. Brajesh

Bharadwaj, the disputed construction is taking place in

kh.no. 31, area 7.190 hectares.
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2.3

As per the record obtaining from the MPBHULEKH site,
the land Kh. No. 31 was purchased by the present land
owner Rakesh s/o Molhai in year 2010-11; in the previous
year 2009-10 as per record it was the property of Shri
Samota. The khasra papers for the two years 2009-10 &
n0020-11 as well as for the latest year 2022-23 are placed
as Annexure 8 (colly). Similarly the adjoining khasra no
29/1 belonged to one Sukkal s/o Chinthia in year 2009-
10 records and as per 2010-11 records it is in the name of
Rakesh s/o Molhai. A copy of the khasra papers showing
owner ships of khasra 29/1 in different periods 2009-10 &
2020-11 as well as for the latest year 2022-23 are placed
as Annexure 9 (colly.). However the address of Rakesh s/o
Molhai, at the time of land purchase was village
“Barmani”, which at present is village Avarghani. It is not
clear from these documents that the village “Barmani” lies
in the Katni district of MP, or it lies in Seoni district of MP
as has been alleged in the present application. From the
above documents it comes to light that the land purchase
is not recent and was completed in the year 2010-11. The
present status of the land is agriculture and has not been
diverted for any other purpose. The land records show 8
‘Hua’ (probably Mahua) and 1 “Jamun’ tree to be present
there. Although much more number of trees are present at
the site. Agriculture of kodon, kutki, Ragi has been done
at the site.
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3.0 Site Inspection Information:

3.1 Site of disputed construction i.e. Kh.no.31 admeasures
7.190 hectares. It lies in the buffer zone of the Pench
Tiger Reserve, Seoni. There had been a natural Talab
(pond) in the land, which was known as Nandu Talab.
The petitioner has alleged that the owner has dug the
Talab, drawn silt and stones out of it and made heaps
as high as 12’ along the boundary of plot. It was
observed by the inspecting team that earth / stones
have been taken out of the pond and stone pitching has
also been done in long portions of its banks and
probably the remaining portion of the banks will also be
strengthened / stone pitched sooner or later. The earth
extracted / dug from the pond has been laid in heaps,
not hap-hazardly but systematically, creating proper
landscape. The earthen mounds have been made well
inside the premises, and not along the boundaries as
alleged by the applicant. The complainant Capt.
Bharadwaj told the committee, that such developments
in the ESZ as well as buffer areas cannot be
undertaken; the pitching of the Talab banks with
cobbles and boulders will desist the wild animals from
access to drinking water, while high earthen mounds
will repel the dispersion of the wild animals and the

runoff from these mounds / rain cuts will cause
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3.2

3.3

siltation of the natural nallas and drains flowing outside
the disputed land. Such activities, as per him are
violative of the provisions of Pench Tiger ESZ
Notification dated 06-011-2019 (S.0. 4009 (E)), as the
village Avarghani falls in the ESZ and has been listed at
serial no. 37 in Annexure I of the ESZ notification.

A natural Nalla flows near the N-NW-WN boundary of
the said plot that is marked in the Google Map
(Annexure 5). The nearest distance of the NW plot

boundary as measured from the Nalla is only 15 meters
and the distance from the waste water weir of the Talab,
which happens to be an old construction, is 114 meters,
and that of the Talab boundary itself is 145 meters.
Distance measurements with GPS were taken by the
forest department officials and the records of which is
placed as Annexure 10. As per the complainant, the
nalla forms the boundary of the Core Zone and the
Buffer Zone of the Pench Tiger Reserve and as such no
activities of this nature can be conducted so near to the
Core Area.

The perimeter of the plot has been fenced with chain
linked fence with height ranging from 6 feet to 8 feet
depending on the topography and contours of the land.
According to the complainant, no fence beyond 4 feet
high can be constructed in the ESZ area, nor chain-link

fence or any other kind of fence can be erected as per
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3.4

rules. Only a bio fence, that too not exceeding 4 feet
height can be erected if someone in ESZ intends to
protect his land and agriculture. He objected that such
chain linked fences as well as earthen mounds are an
obstruction to the movement and dispersion of the wild
animals from one place to another place and animals as
big cats will also find it difficult to cross the chain-link
fencing. Smaller animals who have been using the
waters of the Nandu Talab, will find it impossible to
cross the fence to reach the Talab. The stone pitching as
well as the steepening of the slopes of the Talab by
artificial means will hamper the smaller animals like
deer, boars etc to reach the water due to their hoofs
being unable to hold ground on the stone pitching of the
Talab. Thus, as per the complainant, the fencing done
around the premises is clearly violative of the ESZ
Notification as well as provisions of the wildlife
(Protection) Act, 1972.

The site owner’s representative Shri Surendra Dubey on
the other hand submitted that the land belonging to
Rakesh s/o Molhai, is a private agricultural land and it
has not been diverted for any other purpose than
agriculture. He further submitted that the deepening of
the Talab has been done after taking due permission

from the Gram Panchayat, Turia. As per him, the land
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3.5

3.6

owner living in the ESZ area has a right to protect his
produce / agriculture as well as his life from the wild
animals and fencing has been simply done to ensure it.
Similarly the deepening of the Talab has been
undertaken to ensure water availability throughout the
year to support the agriculture. Pissiculture is also
being planned to be undertaken here in future. He said
that the earth taken out from the deepening cannot be
thrown outside, and has been kept inside, its slopes
have been protected with grass to prevent the soil flow
and it is intended in future to grow medicinal and exotic
oil-bearing grasses/plants on it.

The copy of the NOC dated 02-06-2021 from Gram
Panchayat, which is placed as Annexure 11, has been
issued to Rakesh Singh s/o of Molhai, for all his land
holdings in Kh. No. 29/1, 31, 54,59/4, 59/6, 59/7
(barring one i.e 29/3), for an area of 11.48 hectares. The
construction permission was granted for constructing
building (farm house), boundary (wire fencing) and pond
construction in an area of 848.48 sqm. The address of
the land owner has been mentioned in this NOC as
village Barmani, district Katni.

The inspecting Committee has also observed that there
are brick walled structures / rooms etc made, having
sloping tin roofs and false ceiling also from inside. As

many as two such structures have been made at the
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site, the photographs (taken during the inspection on
12-09-22 as well as earlier on 4-09-22 by MPPCB
Regional office Chhindwara) are attached (as_Annexure
21} in the end of the report. A garden has also been
developed in front of one of the building structures in
around 5000 sq ft area, which lies between the earthen
slopes/mounds and the Talab.

3.7 The complainant in this matter has also objected that
there is a Monitoring Committee constituted as provided
in the ESZ Notification under the Chairmanship of
Revenue Commissioner Jabalpur, that committee has
not been consulted prior to undertaking such
construction works in the ESZ. He also pointed out that
there is also one Local Advisory Committee (LAC), but no
NOC / permission has been obtained from these

committees.

4.0 Provisions of the ESZ Notification & Wildlife
Protection Act:
{A): The ESZ Notification, 06-11-2019

4.1 The indira Priyadarshini Pench National Park, is located
in Seoni and Chhidwara districts of MP, while the Pench

Mowgali Sanctuary is confined to Kurai tehsil of District
Seoni, both having an area of 411.33 sq km, which

together form the core area of Pench Tiger Reserve’.
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4.2 Vide notification no. S.0. 4009(E) dated 06-11-2019, the
formation of the ESZ of Pench Tiger Reserve was done
and its boundaries have been notified with an extent
varying from zero to 27 km around the boundary of
Pench Tiger Reserve (Indira Priyadarshini Pench National
Park, & the Pench Mowgali Sanctuary), covering an area
of 771.537 sq km as ESZ. It has also been provided that
the minimum buffer, wherever it less than 2 km from the
core boundary, the ESZ will be considered up to 2 km
from the core boundary.

4.3 Under Paragraph 2, the Notification provides for the
preparation of Zonal Master Plan for the ESZ within a
period of two years of the notification. It has also been

provided under sub paragraph 2(4) that : “The Zonal Master

Plan shall not impose any restriction on the approved existing land
use, infrastructure and activitlies, unless so specified in this
notification and the Zonal Master Plan shall factor in improvement
of all infrastructure and activities to be more efficient and eco-
friendly.”

Sub paragraph 2(7) provides that: “The Zonal Master Plan

shall requlate development in Eco-sensitive Zone and adhere to
rohibited, requlated activities listed in the Table in paragraph 4
and also ensure and promote eco-friendly development for Security

of local communities livelihood.”;
and sub paragraph (10) provides that : “The said Master

Plan shall regulate development in Eco-sensitive Zone so as to

ensure eco-friendly development for Security of local communities

livelihood.”
ﬂma \& M Page 12 of 29
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4.4 Further paragraph 3, under the heading “Measures to be

taken by State Government” provides as under:

“1) Land use. - (a) Forests, horticulture areas, agricultural
areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or
converted into areas for commercial or residential or
industrial activities:

Provided that the conversion of agricultural and other lands,
for the purposes other than that specified at part (a}, within
the Eco-sensitive Zone may be permitted on _the
recommendation of the Monitoring Committee, and with the
prior approval of the competent authority under Regional
Town Planning Act and other rules and regulations of
Central Government or State Government as applicable and
vide provisions of this Notification, to meet the residential
needs of the local residents and for activities such as:-

(i) widening and strengthening of existing roads
and construction of new roads;

(ii) construction and renovation of infrastructure
and civic amenities;

{iti) small scale industries not causing pollution;

{iv) cottage industries including village

industries; convenience stores and local
amenities supporting ecotourism including
home stay; and

{v) promoted activities given under paragraph 4:
Provided further that no use of tribal land
shall be permitted for commercial and
industrial development activities without the
prior approval of the competent authority
under Regional Town Planning Act and other
rules and regulations of the State Government
and without compliance of the provisions of
article 244 of the Constitution or the law for
the time being in force, including the
Scheduled Tribes and Other Traditional
Forest Dwellers {Recognition of Forest Rights)
Act, 2006 (2 of 2007): ...........”

“2) Natural water bodies.-The catchment areas of all natural
springs shall be identified and plans for their conservation

WQ Page 13 of 29
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and rejuvenation shall be incorporated in the Zonal Master
Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit development
activities at or near these areas which are detrimental to
such areas.

{3) Tourism or Eco-tourism.- {a) All new eco-tourism activities
or expansion of existing tourism activities within the Eco-
sensitive Zone shall be as per the Tourism Master Plan for
the Eco-sensitive Zone;

(b} the Eco-Tourism Master Plan shall be prepared by the
State Department of Tourism in consultation with State
Departments of Environment and Forests;

(c) the Tourism Master Plan shall form a component of the
Zonal Master Plan;

(d) the Tourism Master Plan shall be drawn based on the
study of carrying capacity of the Eco-sensitive Zone;

(e) the activities of eco-tourism shall be regulated as under,
namely:-

(i) new construction of hotels and resorts shall not be
allowed within one kilometre from the boundary of the

protected area or upto the extent of the Eco-sensitive
Zone whichever is nearer:

Provided that beyond the distance of one
kilometre from the boundary of the protected area il
the extent of the Eco-sensitive Zone, the establishment
of new hotels and resorts shall be allowed only in pre-
defined and designated areas for eco-tourism facilities
as per Tourism Master Plan;

(i) all new tourism activities or expansion of existing
tourism activities within the Eco-sensitive Zone shall
be in accordance with the guidelines issued by the
Central Government in the Ministry of Environment,
Forest and Climate Change and the eco-tourism
guldelines issued by the National Tiger Conservation
Authority (as amended from time to time) with
emphasis on eco-tourism, eco-education and eco
development;

(ii)) until the Zonal Master Plan is approved,
development for tourism and expansion of existing
tourism activities shall be permitted by the concerned
requlatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring
Committee and no new hotel, resort or commercial

\\. M Page 14 of 29
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establishment construction shall be permitted within
Eco-Sensiltive Zone area.”

It is submitted that as per information made available by
MP Tourism Board, the Zonal Master Plan of Pench Tiger

Reserve is at Draft Stage and after the release of Hon'ble

Supreme Court order on 03/06/2022 and comments of
PCCF (Wildlife) on the same, the Draft Zonal Master plan

of Pench Tiger Reserve is being revised.

4.5 The ESZ Notification, paragraph 4 further provides for

the “List of activities prohibited or to be regulated within the Eco-

sensitive Zone”. The list of activities which are regulated

and to be promoted are reproduced as under :

TABLE

S.No.

Activity

Description

(1)

(2}

{3}

B. Re

ulated Activities

10.

Commercial
establishment
hotels & resorts

of

No new commercial hotels and resorts
shall be permitted within one kilometer of
the boundary of the Protected Area or upto
the extent of Eco-sensitive zone, whichever
is nearer, except for small temporary
structures for Eco-tourism activities:
Provided that, beyond one kilometer from
the boundary of the protected Area or upto
the extent of Eco-sensitive Zone whichever
is nearer, all new tourist activities or
expansion of existing activities shall be in
conformity with the Tourism Master Plan
and guldelines as applicable.

11.

Construction
Activities

{a} New commercial construction of
any kind shall _not be permitted
within one kilometer from  the
boundary of the protected area or
upto extent of the Eco-Sensitive
Zone, whichever is nearer:

Provided that, local people shall be
permitted to undertake
construction in their land for their
use including the activities listed in

Loosto
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sub-paragraph (1) of paragraph 3

as per building bye-laws to meet the
residential needs of the local

residents.
Provided further that the
construction activity related to
small scale industries not causing
pollution shall be regulated and
kept at the minimum, with the
prior permission  from the
competent authority as  per
applicable rules and regulations, if
any.

{b) Beyond one kilometer it shall be
regulated as per the Zonal Master

Plan.

21. Ongoing agriculture | Permitted as per the applicable laws for
and horticulture | use of locals.
practices by local
communities along
with dairies, dairy
Jarming, aquaculture
and fisherles.

23. Commercial Regulated under applicable laws
extraction of surface
and ground water

24. Establishment of | Regulated (except as otherwise provided)
large-scale as per applicable laws except for meeting
commercial livestock | local needs.
and poultry farms by
firms, corporate and
companies.

25. Open Well, Bore Well, | Regulated under applicable laws and the
etc. for agriculture or | activity shall be strictly monitored by the
other usage. concerned authority.

S.No. Activity Description
(1) 2 (3}
C. Promoted Activities

30, Rain Water Harvesting Shall be actively promoted.

31. Orgarnic Farming Shall be actively promoted.

32. Adoption of green | Shall be actively promoted.
technology for all activities.

33. Cottage industries including | Shall be actively promoted.
village artisans, etc.

34. Use of renewable energy | Bio-gas, solar light etc. shall be
and fuels. actively promoted.

35, Agro-Forestry. Shall be actively promoted.

36. Plantation of Horticulture | Shall be actively promoted.
and Herbals.

37. Use of eco-friendly | Shall be actively promoted.
transport.

38. Skill Development. Shall be actively promoted.

Lo
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39.

Restoration of Degraded | Shall be actively promoted.
Land/ Forests/ Habitat.

40.

Environmental Awareness. Shall be actively promoted.

A copy of the ESZ Notification dated 06-011-2019, is

placed here with as Annexure 12.

4.6 The ESZ Notification vide its paragraph 5, also provides

for the formation of a monitoring committee for the

effective monitoring of the provisions of the ESZ

notification. The monitoring committee so constituted is

headed by the Divisional Commissioner of Jabalpur and

other members. Paragraph 6 of the notification provides

for the terms of reference of the monitoring committee,

which are reproduced as under:

“1) The Monitoring Committee shall monitor the compliance of the
provisions of this notification.

(2) The tenure of the Monitoring committee shall be for three years
or till the re-constitution of the new Committee by the State
Government and subsequently the Monitoring Committee shall be
constituted by the State Government.

(3) The activitles that are covered in the Schedule to the
notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14th
September, 2006, and are falling in the Eco-sensitive Zone, except
for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinized by the Monitoring
Committee based on the actual site-specific conditions and referred
to the Central Government in the Ministry of Environment, Forest
and Climate Change for prior environmental clearances under the
provisions of the sald notification.

(4) The activities that are not covered in the Schedule to the
notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the l14th
September, 2006 and are falling in the Ecosensitive Zone, except
for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring

\& M Page 17 of 29
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Committee based on the actual site-specific conditions and referred
to the concerned regulatory authorities.
(5) The Member-Secretary of the Monitoring Committee or the

concerned Deputy Commissioner{s) shall be competent to file
complaints under section 19 of the Environment Act against any
person who contravenes the provisions of this notification.

{6) The Monitoring Committee may invite representatives or experts
from concerned Departments, representatives from industry
associations or concerned stakeholders to assist in its
deliberations depending on the requirements on issue to issue
basis.

(7} The Monitoring Committee shall submit the annual action taken
report of its activities as on the 31 March of every year by the
30th June of that year to the Chief Wildlife Warden in the State as
per proforma giver in Annexure V.

{8} The Central Government in the Ministry of Environment, Forest
and Climate Change may give such directions, as it deems fit, to
the Monitoring Committee for effective discharge of its functions.”

4.7 Similarly Paragraph 4 of the notification enlists the
construction activities at sr. no. 11 of the Part B as
“Regulated Activities” and provides for that the local
people shall be permitted to undertake construction in
their own land for their use as per building byelaws to
meet their residential needs.

4.8 Paragraph 6 (4) provides for the activities that are not
covered under the EIA Notification of 2006, and are
falling in the ESZ, shall be scrutinized by the Monitoring
Committee based on actual site-specific conditions. In
the instant case the construction of the building/sheds
in the khasra no. 31. The only NOC from the Gram
Panchayat (Annexure 11) was obtained on 02-06-2021

which was given subject to the condition that a7 fAwfor
¥ g oeT gF 97 [T & AFeE S igla I W AT T
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4.9

However no such permissions were provided to the
inspecting committee by the land owner/his
representative.

There also exists one Local Advisory Committee (LAC)
under the chairmanship of the Divisional Commissioner
and having the Field Director of the Pench Tiger Reserve
as its Member Secretary. It has been constituted as per
the order no.F-19-26/2010//10-2 dated 02-12-2020 of
the Forest department, MP, in pursuance to the para
2.1.8 & 2.1.9 of the guidelines pertaining to Tiger
Conservation & Tourism issued in compliance of section
38 (0)(1)(C) of the Wildlife (Protection} Act, 1972. A copy
of the order dated 02-12-2020 is a placed herewith as

Annexure 13.

4.10 In its meeting dated 22-07-21, the minutes of which are

attached as Annexure 14, at agenda point no. 4 entitling
« TyTHIT FATEFIC @Al #1 [FAr Igaid ¥ Reie / gieer Fraanas
Tfafafear ¥ and fAwfor #1d T+ gaei 791 the matter

pertaining to the under construction Nandu Talab was
discussed in which the under construction Talab as per
inspection was termed as appearing to be constructed for
business purpose and no application has been made to
obtain permission from the LAC. In this meeting it was
informed by the revenue department, that the work (of

construction) of Nandu Talab has been stopped and stay

has been granted. ‘)
ﬂ.ﬂ.ﬂﬂm’ \(\/ Page 19 of 29

"\



4.11 The SDM of Kurai, district Seoni issued a show cause

notice to Rakesh s/o Molhai on 18-02-2022 regarding the
illegal deepening of Nandu Talab and stacking of soil
despite the stay granted on 15-06-2021 by the court of
the Collector Seoni. A copy of the notice dated 18-02-22
by the SDM Kurai is placed as Annexure 15.

4.12 Rakesh s/o Molhai submitted a reply on 25-02-2022

4.13

that he is not constructing any resort, his land is
agriculture and not diverted land; that he has obtained
NOC from the Gram Panchayat Turia for the deepening of
the Talab and the soil / earth that has come out has
been stacked and trees will be planted on them; that he
has not violated the provisions of the ESZ and that he
will establish ‘Gaushala’ and for keeping hay / fodder for
the animals he intends to make a separate building and
for fish propagation he intends to make 2 pucca tanks;
he also intends to establish a small godown for the
storage of the agriculture produce and he has no
intentions to establish any resort. A copy of the reply
dated 25-02-22 of Rakesh s/o Molhai is placed as
Annexure 16. The SDM Kurai submitted his report
before the Collector, Seoni on 25-04-2022, a copy of
which is attached as Annexure 17.

The Collector vide his letter dated 27-04-22 forwarded the
report of the SDM Kurai to the CCF cum FD and Member
Secretary, LAC, Pench Tiger Reserve, who in turn

WQ Page 20 0of 29
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4.14

submitted his recommendations vide his letter dated 05-
05-22 to PCCF (WL) with a copy to the complainant Capt.
Bharadwaj & Collector Seoni. Both these letters are

collectively placed as Annexure 18.

Further in the LAC meeting dated 28-10-21 many

important decisions pertaining to the construction

activities in and around ESZ area were taken. A copy of

the minutes of the meeting are placed and attached as

Annexure 19, and the important decisions can be

highlighted as under:

No new construction of hotel or resort will be
permitted in 1 km of core zone;

No construction will be permitted in corridor. The
corridor shall be identified and marked by the
Field Director

No construction shall be done within 100 m of the
Talabs and other water bodies and catchment
areas;

No construction to be done within 100 meters of
rivers / nallas;

The permitted constructed area will not be more
than 10% of the land area;

Arrangement to handle and manage and dispose
solid and other wastes shall have to be done;

Any kind of barbed wire, chain-link or other wire
fencing which may harm the wildlife shall not be
permitted, the fencings that have been already
installed, shall have to be removed. Only 4 feet
high fencing of stone, mud or shrubs will be
permitted;

The procedure for permitting the constructions,
format for application etc has been provided. The
application needs to be submitted before Collector,
Seoni on which NOC need to be obtained from LAC
which will be issued by its Member Secretary after
approval in the LAC meeting. There after the
Collector, Seont / Chhindwara will issue permission
Jor construction, etc.

g \\r M Page 21 of 29
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4.15 In light of the above submissions it can be inferred

4.16

that the construction of the building / sheds, that
has been undertaken by Rakesh s/o Molhai has
been inspected by the officials of the revenue
department in view of the complaint by Capt.
Bharadwaj and nothing objectionable was found.
However the chain link fencing that has been done
around the plot- Kh. No. 31 appears to be contrary
to the decisions of the LAC.

Similarly the activity of rain water harvesting, which
may include the deepening of the Talab, is a
desirable activity as per the ESZ Notification which
needs to be actively promoted. The issue of stone
pitching of the Talab seems to be a debatable issue;
although stone pitching imparts a tone of
artificiality to the Talab, but how far the pitching
and steep slopes will distract wild animals, may

need further expert views.

(B) Wildlife (Protection] Act, 1972

4.17 The applicant Capt. Bharadwaj has also agitated

about the violation of the provisions of the Wildlife
(Protection) Act, 1972, specifically sections 38V(3)(b)
and 380(1)(g). He has alleged that the ecologically

un-compatible land uses will disrupt the dispersal
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habitats and corridor for the spillover population of
the wild animals and high mud slopes will obstruct
tiger dispersal.

4.18 As per the provisions of the Section 38V-(3)(b) of the
wildlife Protection Act 1972 :-

38V. Tiger Conservation Plan -

“(3)The State Government shall prepare a Tiger
Conservation  Plan including staff development and
deployment plan for the proper management of each
area referred to in sub section (1) so as the ensure -

(b) ecologically compatible land use in the tiger
reserve and areas linking one protected area or tiger
reserve with another for addressing the livelihood
concemns of local people, so as to provide dispersal
habitats and corridor for spill over population of wild
animals from the designated core areas of tiger
reserves or from tiger breeding habitats within other
protected areas;

From the above it is clear that provisions of the Section
38V-(3)(b) of the Wildlife Protection Act 1972 relating to
ecologically compatible land use are applicable to tiger
reserves and areas linking one protected area oOr tiger
reserve with another as well as to provide dispersal
habitats and corridor for spill over population of wild
animals from the designated core areas of tiger reserves
or from tiger breeding habitats within other protected
areas. The land in question is private land situated at the

boundary of core area of Pench Tiger Reserve. Although it
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is not a part of Pench Tiger Reserve as an area linking
Pench Tiger Reserve with another protected area. Hence
provisions of Section 38V-(3)(b) of the wildlife Protection
Act 1972 may not be applicable to this extent but chain
link fencing of the premises may be a hindrance to the
habitats and corridor for spill over population of wild
animals from the designated core areas of Pench Tiger
Reserve.

4.19 The complainant has also alleged that there is a violation
of Section 380-(1)(g) of the wildlife (Protection) Act 1972.
As per the provisions of the Section 380-(1)(g) of the
wildlife Protection Act 1972 :-

380. Power and functions of Tiger Conservation
Authority :-

“(1)The Tiger Conservation Authority shall have the
following powers and perform the following functions,

namely :-

(g) ensure that the tiger reserves and areas linking
one protected area of tiger reserve with another
protected area O tiger reserve are not diverted for
ecologically unsustainable uses, except in public
interest and with the approval of the National Board
of Wildlife and on the advice of the Tiger Conservation
Authority.

From the above it is clear that provisions of the Section
380-(1){g) of the Wildlife Protection Act 1972 relating to
ecologically unsustainable use are applicable only to

tiger reserves and areas linking one protected area or

Sﬁ”—“““"___i_ W M Page 24 of 29
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tiger reserve with another. The land in question is
private land situated at the core boundary of Pench
Tiger Reserve. It is not a part of Pench Tiger Reserve or
area linking Pench Tiger Reserve with another
protected area. Hence provisions of Section 38(0)-1(g)
of the Wildlife Protection Act 1972 are not applicable to
the area. A map showing the land in question and
Kanha-Pench Corridor is enclosed as Annexure 20,
containing the list of the villages falling in the corridor,
which does not include the disputed site i.e. village

Avarghani, Tehsil Kuari district Seoni in that corridor.

(C) Violation of Pollution Control Laws:

4.20 The complainant has also alleged violation of laws

pertaining to pollution control, viz. noise pollution due

" to movement of heavy earth moving machinery,
vehicular pollution due to emissions and air pollution
consequent to it.

4.21 The activities of Talab deepening and mound creation in
the premises as well construction of buildings that has
been under taken involves use of man and machines.
However these are the activities that are normally
under taken whenever construction of any sort is done.
These activities are not Prohibited Activities as listed in
Table of the Paragraph 4 of the ESZ Notification dated
06-11-2022 rather they are listed as Regulated
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Activities at serial no 11. Hence, 1o major
environmental impact of permanent nature (i.e. air
pollution, water pollution, noise pollution) is envisaged
due to said construction activity/pond deepening,
except for a temporary change in environmental quality
when these construction activities would have taken

place.

4.22 The plot owner has also undertaken digging a trench or

a garland drain kind of structure, connecting the
existing spillway, which as per the complainant can’t
be dug. However this appears t0 be an enabling
structure to let the overflow of the Talab into the Nalla
outside. No effluent or sewage was found flowing in it.
Hence digging of such garland drain, to manage water
logging in the premises, does not seem to an activity

which can attract the violation of pollution laws.

5.0 Conclusion and recommendations:

5.1

Based on the provisions of the ESZ notification, 2019 as
well as the decisions of the LAC following conclusions
can be drawn:

« The construction work has been under taken in the
premises within 1 km of the core area, inside the
notified ESZ area, which seems to be a permitted
activity for self use of the land-holder. Permission

from Gram Panchayat was obtained for it. As per the
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provisions of ESZ Notification, 2019, the locals can
undertake construction for their residence or
agricultural needs. The site was inspected by the
officials of the revenue department and nothing
objectionable has been found. However, no
commercial activities in future should be undertaken
at the site without prior approval / permission from

the competent authorities.

As per the decision taken by LAC of Pench Tiger
Reserve only a stone fence or mud fence or shrub
fencing not exceeding four feet height is permitted.
But the chain link fencing has been undertaken by
the land owner on the grounds of protecting its

agriculture produce from wild animals.

The sheds have been made within 100 m of the
Nandu Talab, which is not a new Talab, and is
situated in the private land of the owner itseilf.
However it does not appear that this decision of LAC
regarding 100 m distance between building & talab
will apply to private ponds, otherwise land holders
having small land holdings may not be able to
undertake any construction if a pond exists in their
land and a distance of 100 m between pond and

building is not available.
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e The matter of the construction of Talab was
discussed in the meeting dated 22-07-21 of the LAC
where it was informed that the work has been
stopped by revenue officials. Hence further necessary
action as per applicable rules may be taken by the
competent authorities including the issue of stone
pitching of the Nandu Talab that should not be a
hindrance for the wild animals to obtain water from

it.

« The earthen mounds that have been created from the
soil dug from the Talab, have now settled in shape
and have been seeded with grass etc to protect
erosion and silt flow during rains. The present shape
of the slopes do not seem to be steep enough to
create restriction on the dispersal and movement of
wild animals. As the mud mounds are now covered
with grass, run-off from the mud mounds causing
siltation and clogging of the natural nallas flowing
close to the land boundary is very limited.

« The construction that has been undertaken does not
fall in the corridor connecting Pench Tiger reserve

with any other national park or sanctuary.
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5.2 The report of the committee is being submitted for

further necessary action before Hon’ble NGT. The site

photographs are also attached as Annexure 21.

(O.P. Safiodiya)
ADM, Chhindwara

_—.—-—-""
(H.K.Sharma)
Zonal Officer, MPPCB,

Jabalpur

2N

(Dr. HVC Chary, Guntapalli)
Scientist E, Integrated

Regional Office, MoEF&CC,

¢ c%‘?}/

Bhopal.

(H.\li.\*

SD

A
-
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-
e

remare)
ural, Seoni

(Pradeep Vasudeva)
APCCF, Woking Plan,
Forest Department
Jahalpur.
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'“\} P,
/o
[ (B.P. Tiwari)
Deputy Director,

Pench Tiger Reserve,
Seoni
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"The applicant has sent the present letter petition, which has been treated and registered as

original application, complaining about Mega construction activities in eco-sensitive zone

of Pench Tiger Reserve Seoni, Madhya Pradesh roughly 200 meters from the core area

boundary at Awarghani Rayyat village, Khawasa buffer near Turiva Gate, Madhya

Pradesh. The applicant has submitted thata huge artificial pond is being constructed and

- the mud from the same is being used to create a hill slope (12ft. high) around the border

wall running across several acres. The construction site is surrounded by a high fencing

secured to the cemented boundary wall and is being monitored by flying drone over the

same. The construction violates various provisions of the Gazette Notification dated O.A.

No.452/2022 Capt. Brajesh Bharadwaj Vs. State of M.P. -2- 06.11.2019 of Eco-sensitive Zone

(ESZ), Pench Tiger Reserve Seoni, Section 38V-3(b) and Section 38(0) (1) (g) of the Wildlife

Protection Act, 1972,. Vehicular pollution is being caused by emissions from construction

. vehicles plying in ESZ. Heavy carth moving machinery in operation also blows huge cloud of
dust to nearby core area of park. Mud from the nearby construction will clog Nala flowing

Mﬁ adjacent to the site.

A factual and action taken report from a Joint Committee comprising of the Regional Office

/ of MoEF & CC, Bhopal, Principal Chief Conservator of Forest (HoFF), Director, Pench

ﬁ\% Tiger Reserve Seoni, Madhya Pradesh, State PCB and District Collector, Chhindwara,

Madhyva Pradesh. The Joint Committee shall meet within four weeks, undertake site visits,

laok into the grievances of the applicant, verify the factual position and take requisite remedial

\ action by following due process of law. State PCB will be the Nodal agency for coordination
175 Legal-NGT
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and compliance.Factual and action taken report may be furnished withiu two month by e-
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th November, 2019

S.0. 4009(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O. 2030
(B), dated the 21* May, 2018, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from the date on which copies of the Gazette containing the said notification were made available
to the public;

WHEREAS, copies of the Gazette containing the said draft notification were made available to the public on the 22™
May,2018;

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response to the aforesaid
draft notification were duly considered in the Ministry;

AND WHEREAS, the Indira Priyadarsini Pench National Park is located in Seoni and Chhindwara districts and the
Pench Mowgali Sanctuary is confined to Kurai block of Seoni district of Madhya Pradesh. The buffer area includes part
of Reserve and Protected Forests of South Seoni Division in Seoni district and East and South Chhindwara Divisions of
Chhindwara district. The Core Area / Critical Tiger Habitat of Pench Tiger Reserve is situated at the geographical
coordinates at Longitude 79° 08' 51" to 79° 31' 55" E and Latitude 21° 38' 55" to 21° 53' 52" N with Core Area of 411.33
sq. kms;

AND WHEREAS, the Core Area of Pench Tiger Reserve is comprised of Indira Priyadarshini Pench National Park and
Pench Mowgli Sanctuary. The management of Pench Mowgli Sanctuary was assigned to the Pench Tiger Reserve in the
year 1995 vide the Government of Madhya Pradesh Forest Department's Notification F — 14/176/94/10/2, Bhopal, dated
29" March, 1995. The area of National Park and Sanctuary is declared as Core of Pench Tiger Reserve Seoni in 2007.
vide MP Government Forest Department notification No. F 15-31-2007-X-2 dated 24.12.2007. The buffer area of
768.300 square kilometres has been finally notified by Madhya Pradesh Government Forest Department notification no.
F-15-8/2009/10-2, dated the 5" October, 2010. The buffer zone is under the direct control of three territorial divisions
like South Seoni division, East Chhindwara division and South Chhindwara division. The process is on to give this area
under control of Field Director, Pench Tiger Reserve;
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AND WHEREAS, the Pench Tiger Reserve has its importance in the natural history of central India. Many eulogies of
its natural beauty and its richness in fauna and flora have appeared in numerous literatures dating back to the 17"
century. Books, pertaining to 19"and early 20" century, by famous naturalists like caption John Forsyth (High lands of
central India), Robert Armitage Sterndale (Camp life in Seoni, and Mammals of India:), Dunbar Brander (Wild animals
in Central India) and Rudyard Kipling (Jungle book) explicitly present the detailed panorama of nature's abundance in
this tract of Satpura hill ranges;

AND WHEREAS, the area of Pench Tiger Reserve is also popularly known as Mowgli land. A boy named Mowgli,
brought up by a herd of wolves was found in the Sant Bawadi village by Lieutenant John Moor under the guidance of
Colonel Villiam Sleeman in 1831. Kipling got this flamboyant description of things both from the pamphlet titled, "An
account of wolves nurturing children in their dens" by Sir William Henry Sleeman and a book on 'Camp Life of Seoni"
by Robert Armitage Sterendale. The Jungle Book mentions a place where Sher Khan was killed. This place is in fact the
Valley of Benganga River, near Kanhiwada village. At the present time, these places of historical significance are falling
under the famous Pench National Park. Central Highlands of India is one of the most important habitats in the world for
the conservation of highly endangered great cat "Tiger". The Pench Tiger Reserve is centrally located in these highlands.
It is connected to Kanha by forest of Seoni, Balaghat and Mandla districts and southern side is contiguous with Pench
Tiger Reserve of Maharashtra;

The wetlands of Pench Tiger Reserve are of great significance in the context of conservation of avian fauna, as it not only
provides suitable habitat for the residential birds; but also provide wintering grounds for many waterfowls. The islands in
Totaladoh reservoir provide nesting grounds to many island nesting birds like River Tern, Small Pratincol and Little
Tern. That's why this area is included in important bird area;

AND WHEREAS, it is necessary to conserve and protect the area around the protected area of Pench Tiger Reserve
(Indira Priyadarsini Pench National Park and Mowgali Pench Sanctuary)as eco-sensitive zone from ecological and
environmental point of view;

NOW, THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-section (2)
and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent varies from
zero to 27 kilometres around the boundary of Pench Tiger Reserve (Indira Priyadarsini Pench National Park and
Mowgali Pench Sanctuary)in the State of Madhya Pradesh as the Pench Tiger Reserve (Indira Priyadarsini Pench
National Park and Mowgali Pench Sanctuary)Eco-sensitive Zone (herein after in this notification referred to as the Eco-
sensitive Zone) details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.—(1) The total area of the eco-sensitive zone of Pench Tiger
Reserve (Indira Priyadarsini Pench National Park and Mowgali Pench Sanctuary) is 771.537 square kilo meters covering
entire notified buffer area of Pench Tiger Reserve, Indira Priyadarshini Pench National Park and Pench Mowgli
Sanctuary, and whenever buffer does not exist around core and extent of buffer is less than 2 kilometre from the
boundary of core in such locations the Eco-sensitive Zone will be up to 2 kilometre from the core boundary irrespective
of ownership, falls in Seoni and Chhindwara Districts in the Madhya Pradesh. The extent of Eco-Sensitive Zone varies
from zero (due to Inter-State boundary and also the Pench Tiger Reserve, Madhya Pradesh contiguous to Pench Tiger
Reserve, Maharashtra on southern side) to 27 kilometers.

(2) The map of the Eco-Sensitive Zone boundary along with boundary description is at Annexure-1.

(3) The list of geo co-ordinates of the boundary of the protected area and the Eco-Sensitive Zone is at Annexure II.
(4) The list of villages falls in the Eco-sensitive zone is appended as Annexure III.

(5) Mitigation measure for pench-Kanha and Pench-Satpura is appended as Annexure-IV.

2. Zonal Master Plan for Eco-Sensitive Zone. - (1) The State Government shall, for the purposes of the Eco-
sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this notification
in the Official Gazette, in consultation with local people and adhering to the stipulations given in this notification for
approval of the Competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as is
specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued by
the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State Government, for
integrating the ecological and environmental considerations into the said plan:-

(i) Environment;

(ii) Forest and Wildlife;
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(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;
(ix) Municipal;

(x) Panchayati Raj; and

(xi) Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types and
kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, orchards,
lakes and other water bodies and also with supporting maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited, regulated activities
listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for Security of local
communities livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying out
its functions of monitoring in accordance with the provisions of this notification.

(10) The said Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-friendly development for
Security of local communities livelihood.

3. Measures to be taken by the State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use. — (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential or
industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that specified at part (a),
within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and with
the prior approval of the competent authority under Regional Town Planning Act and other rules and regulations
of Central Government or State Government as applicable and vide provisions of this Notification, to meet the
residential needs of the local residents and for activities such as:-

(i) widening and strengthening of existing roads and construction of new roads;
(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-
tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under Regional Town Planning Act and other
rules and regulations of the State Government and without compliance of the provisions of article 244 of the
Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction
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of said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate
Change:

Provided also that the correction of error shall not include change of land use in any case except as provided
under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn
up by the State Government in such a manner as to prohibit development activities at or near these areas which
are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities within
the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone;

(b) the Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with
State Departments of Environment and Forests;

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan;
(d) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive Zone;
(e) the activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary of
the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area till the
extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed only in
pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(i1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall
be in accordance with the guidelines issued by the Central Government in the Ministry of Environment,
Forest and Climate Change and the eco-tourism guidelines issued by the National Tiger Conservation
Authority (as amended from time to time) with emphasis on eco-tourism, eco-education and eco-
development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial
establishment construction shall be permitted within Eco-Sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of
the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and heritage conservation plan
for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. -Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the
rules made thereunder.

Discharge of effluents. - Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environment
Act and the rules made thereunder or standards stipulated by the State Government whichever is more stringent.

Solid wastes. -Disposal and management of solid wastes shall be as under:-

(i) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with
the Solid Waste Management Rules, 2016 and published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the gt April, 2016;
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(10)

(an

(12)

13)

(14)

15)

(16)

17)

(18)

the inorganic material may be disposed in an environmental acceptable manner at site identified outside the
Eco-Sensitive Zone.

(ii) safe and Environmentally Sound Management of Solid wastes in conformity with the existing rules and
regulations using identified technologies may be allowed within Eco-Sensitive Zone.

Bio-Medical Waste. — Bio-Medical Waste Management shall be as under-

(i) The Bio-Medical Waste disposal in the Eco-Sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number GSR 343 (E), dated the 28t March,
2016.

(ii) safe and Environmentally Sound Management (ESM) of Bio-Medical Wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within the Eco-Sensitive Zone.

Plastic Waste Management. - The Plastic Waste Management in the Eco-sensitive Zone shall be carried out as
per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18"
March, 2016, as amended from time to time.

Construction and Demolition Waste Management. - The Construction and Demolition Waste Management in
the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29t March, 2016, as amended from time to
time.

E-Waste.- The E-Waste Management in the Eco-sensitive Zone shall be carried out as per the provisions of the
E-Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment,
Forest and Climate Change, as amended from time to time.

Vehicular traffic. — The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal
Master plan is prepared and approved by the Competent Authority in the State Government, the Monitoring
Committee shall monitor compliance of vehicular movement under the relevant Acts and the rules and
regulations made thereunder.

Vehicular pollution. - Prevention and control of vehicular pollution shall be incompliance with applicable laws
and efforts shall be made for use of cleaner fuel like CNG, LPG, etc.

Industrial units. — (i) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone.

(i1) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless so specified
in this notification and in addition, the non-polluting cottage industries shall be promoted.

Protection of hill slopes. - The protection of hill slopes shall be as under:-
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;
(b) Construction shall not be permitted on existing steep hill slopes or slopes with a high degree of erosion.

The Central Government and the State Government shall specify other additional measures, if it considers
necessary, in giving effect to the provisions of this notification.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the Coastal
Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable laws
including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife
(Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner specified in the Table
below, namely:-

TABLE
S. No. Activity Description
@ (2) 3)
A. Prohibited Activities
1. Commercial mining, stone | (a) All new and existing mining (minor and major minerals), stone
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quarrying and crushing units.

quarrying and crushing units shall be prohibited with immediate
effect except for meeting the domestic needs of bona fide local
residents including digging of earth for construction or repair of
houses and for manufacture of country tiles or bricks for housing
and for personal consumption;

(b) The mining operations shall be carried out in accordance with the
order of the Hon’ble Supreme Court dated the 4t August, 2006 in
the matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C)
No0.202 of 1995 and dated the 21* April, 2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting of industries causing | New industries and expansion of existing polluting industries in the
pollution (Water, Air, Soil, Noise, | Eco-sensitive Zone shall not be permitted:
etc.). Provided that, non-polluting industries shall be allowed within Eco-
Sensitive Zone as per classification of Industries in the Guidelines
issued by the Central Pollution Control Board in February, 2016, unless
so specified in this notification and in addition the, non-polluting
cottage industries shall be promoted.
3. Establishment of major | Prohibited (except as otherwise provided) as per the applicable laws.
hydroelectric project.
4. Use or production or processing of | Prohibited (except as otherwise provided) as per the applicable laws.
any hazardous substance.
5. Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the applicable laws.
natural water bodies or land area.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be permitted within
the Eco-sensitive Zone.
7. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the applicable laws.
8. Commercial use of firewood Prohibited (except as otherwise provided) as per the applicable laws.
9. Use of plastic bags Prohibited (except as otherwise provided) as per the applicable laws.
B. Regulated Activities
10. Commercial establishment of | No new commercial hotels and resorts shall be permitted within one
hotels and resorts. kilometer of the boundary of the Protected Area or upto the extent of
Eco-sensitive zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities:
Provided that, beyond one kilometer from the boundary of the
protected Area or upto the extent of Eco-sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities shall
be in conformity with the Tourism Master Plan and guidelines as
applicable.
11. Construction activities. (a) New commercial construction of any kind shall not be permitted

within one kilometer from the boundary of the protected area or
upto extent of the Eco-Sensitive Zone, whichever is nearer:

Provided that, local people shall be permitted to undertake
construction in their land for their use including the activities listed
in sub-paragraph (1) of paragraph 3 as per building bye-laws to
meet the residential needs of the local residents.

Provided further that the construction activity related to small scale
industries not causing pollution shall be regulated and kept at the
minimum, with the prior permission from the competent authority
as per applicable rules and regulations, if any.
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(b) Beyond one kilometer it shall be regulated as per the Zonal Master
Plan.

12. Small scale non  polluting | Non polluting industries as per classification of industries issued by the
industries. Central Pollution Control Board in February, 2016 and non-hazardous,
small-scale and service industry, agriculture, floriculture, horticulture
or agro-based industry producing products from indigenous materials
from the Eco-sensitive Zone shall be permitted by the competent

Authority.

13. Felling of trees. (a) There shall be no felling of trees in the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the concerned Central or State Act and the rules
made there under.

14. Collection of Forest Produce or | Regulated under applicable laws.

Non-Timber Forest Produce.

15. Erection of electrical and | Regulated under applicable laws of underground cabling may be
communication towers and laying | promoted.
of cables and other infrastructures.

16. Infrastructure  including civic | Taking measures of mitigation, as per applicable laws, rules and
amenities. regulation and available guidelines.

17. Widening and strengthening of | Taking measures of mitigation, as per applicable laws, rules and
existing roads and construction of | regulation and available guidelines.
new roads.

18. Undertaking  other  activities | Regulated as per the applicable laws.
related to tourism like over flying
over the Eco-sensitive Zone area
by hot air balloon, helicopter,
drones, Microlites, etc.

19. Protection of Hill Slopes and river | Regulated as per the applicable laws.
banks.

20. Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.
night.

21. Ongoing agriculture and | Permitted as per the applicable laws for use of locals.
horticulture practices by local
communities along with dairies,
dairy farming, aquaculture and
fisheries.

22. Discharge of treated waste | The discharge of treated waste water or effluents shall be avoided to
water/effluents in natural water | enter into the water bodies and efforts shall be made for recycle and
bodies or land area. reuse of treated waste water. Otherwise the discharge of treated waste

water/effluent shall be regulated as per the applicable laws.

23. Commercial extraction of surface | Regulated under applicable laws.
and ground water.

24, Establishment  of  large-scale | Regulated (except as otherwise provided) as per applicable laws except
commercial livestock and poultry | for meeting local needs.
farms by firms, corporate and
companies.

25. Open Well, Bore Well, etc. for | Regulated under applicable laws and the activity shall be strictly

agriculture or other usage.

monitored by the concerned authority.
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26. Solid Waste Management. Regulated as per the applicable laws.
217. Introduction of Exotic species. Regulated as per the applicable laws.
28. Eco-tourism. Regulated as per the applicable laws.
29. Commercial Sign boards and Regulated as per the applicable laws.
hoardings.
C. Promoted Activities
30. Rain water harvesting. Shall be actively promoted.
31. Organic farming. Shall be actively promoted.
32. Adoption of green technology for | Shall be actively promoted.
all activities.
33. Cottage industries including Shall be actively promoted.
village artisans, etc.
34. Use of renewable energy and Bio-gas, solar light etc. shall be actively promoted.
fuels.
35. Agro-Forestry. Shall be actively promoted.
36. Plantation of Horticulture and Shall be actively promoted.
Herbals.
37. Use of eco-friendly transport. Shall be actively promoted.
38. Skill Development. Shall be actively promoted.
39. Restoration of Degraded Land/ Shall be actively promoted.
Forests/ Habitat.
40. Environmental Awareness. Shall be actively promoted.
4. Monitoring Committee. -For effective monitoring of the provisions of this notification under sub-section (3) of

section 3 of the Environment (Protection) Act, 1986, the Central Government within three months hereby constitutes

a Monitoring Committee, comprising of the following, namely: -

S. No. Constituent of the Monitoring Committee Designation
(i) Divisional Commissioner, Jabalpur —Chairperson;
(ii) Representative of State Pollution Control Board- —Member;
(iii) One representative of non-Governmental Organisation —Member;
(working in the field of environment including heritage
conservation) to be nominated by the State Government -
(iv) A representative nominated by the Forest and Environment —Member;

Department of Madhya Pradesh-

(v) An (expert in Biodiversity to be nominated by the State Government —Member;

(vi) An expert in Ecology and environment to be nominated by the State
(vii) Government- Member;In charge Protected Area- — Member Secretary.

6. Terms of Reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee by the
State Government and subsequently the Monitoring Committee shall be constituted by the State Government.
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(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.O. 1533 (E), dated the 14" September, 2006, and are falling in the Eco-sensitive
Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be scrutinized by the
Monitoring Committee based on the actual site-specific conditions and referred to the Central Government in the
Ministry of Environment, Forest and Climate Change for prior environmental clearances under the provisions of the said
notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14 September, 2006 and are falling in the Eco-
sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the concerned
regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be competent
to file complaints under section 19 of the Environment Act against any person who contravenes the provisions of this
notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives from
industry associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31% March of every
year by the 30™ June of that year to the Chief Wildlife Warden in the State as per proforma given in Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as it
deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

8. The provisions of this notification are subject to the orders, if any passed or to be passed by the Hon’ble Supreme
Court of India or the High Court or the National Green Tribunal.

[F. No. 25/54/2017-ESZ]

Dr. S. C. GARKOTI, Scientist ‘G’
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Annexure-I
Map of Pench Tiger Reserve (Indira Priyadarsini Pench National Park and Mowgali Pench Sanctuary), Madhya
Pradesh along with Eco-Sensitive Zone
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Map Showing ESZ Area of Pench Tiger Reserve, M.P.

ESZ Area Statement
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% Map Showing Pench MP ESZ Area and Pench Maharashtra Core & Buffer
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Boundaries of the Eco-sensitive Zone around Pench Tiger Reserve(Indira Priyadarsini Pench National Park and
Mowgali Pench Sanctuary)

(1) Range Ghatkohka —

Nothern Boundary — Pench river to northern boundary of compartment no RF 379, southern boundary of Richhi forest
village in compartment no. 383, northern boundary of RF 382, western - northern and eastern boundary of RF 381,
northern boundary of RF 395, northen — eastern and southern boundary of Simariya village, eastern boundary of village
Paraspani, northern boundary of village Barelipar, western boundary of village Salhe and Sarrahirri, northern boundary
of village Teoni and Ghatkohka, northern — eastern boundary of PF 451, northern boundary of village Panjra and
Sindariya, western and northern boundary of village Mohgaon, northern boundary of Village Niwari, western — northern
boundary of village Agri, northern — eastern boundary of PF 455 (NH-7).

Eastern Boundary — Eastern boundary of PF 455 in Buffer Zone.

Southern Boundary — Boundary of Pench Mowgli Sanctuary (Compartment no. 644 to 615), northern boundary of RF
616 of Range Karmajhiri's Indira Priyadarshini Pench National Park to northern boundary of 592 (National Park
Boundary).

Western Boundary — Northern — western boundary of compartment No. 592 of Indira Priyadarshini Pench National
Park to Pench river (Seoni — Chhindwara District Line) to western boundary of Compartment No. 379.

Range — Khawasa -
Nothern Boundary -

Southen Boundary of Comptt. RF 616 in Indira Priyadarshini Pench National Park to Southern boundary of Pench
Mowgli Sanctuary from comppartment. No 618 to 659 (NH-7)

Eastern Boundary-

Eastern boundary of Village Pindkapar to northern eastern southern boundary of Comp No P- 267 to southern boundary
of village Kothar (NH- 7).

Southern Boundary-

Southern Boundary of comptt. 330 village Kothar, eastern southern boundary of Comp 329, southern boundary of
village Arjuni and RF 605 (Indira Priyadarshini Pench National Park)

Western boundary-

Southern Boundary of RF 605 to 616 upto Indira Priyadarshini Pench National Park
Range Rukhad

Northen Boundary-

Western, northen and eastern boundary of PF 456 of buffere zone, Northen Boundary of RF 417, 418 and 420, Northen
boundary village Shakadehi and Darasi Khurd, northern eastern boundary of village Darasi Kalan.

Eastern Boundary-

From northen eastern boundary of Village Darasi Kalan to Eastern boundary of PF 448, RF 430, 405, 235, 236 and 239.
Southern Boundary-

Southern boundary of RF 239 to Southern boundary of 238, 240, 241, 242, 243, 244, 245 and 246 upto NH — 7
Western boundary — NH-7 along western boundary of compartment no. 246 to 456 of buffer zone.

Range — Ari

Nothern boundary — Northern eastern boundary of village Darasikala, Eastern boundary of village Khapa and PF 449
and eastern boundary of RF 431, Northern Boundary of RF 193 and village Atarwani and RF 197 and village
Magarkatha and RF 188, Western northern boundary of RF 185, western boundary of RF 205, western northern
boundary of village Pandayer, Northern Eastern boundary of Village Dulhapur and Baputola, Eastern boundary of PF
204 upto Western Northen eastern boundary of RF 174.

Eastern Boundary-

Eastern boundary of RF 174, Northen boundary of 168, 166 and 165, Eastern boundary of RF 164, 163 and 162.
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Southern Boundary-

Southern boundary of RF 161, 160, 159, 158 and 222 (Seoni — Balaghat Distict boundary line), Southern boundary of RF
222, 225, 218, Eastern Southern Western boundary of RF 215, Western boundary of RF 216 and 217 and 230, Southern
boundary of RF 231, PF 271 and Eastern boundary of RF 239.

Western Boundary-

North - Western boundary of RF 234,western boundary 233, 431, PF 449 and village Khapa.
Range Kumbhpani

Northen Boundary-

Northen boundary of RF 1401 to northern boundary of RF 1402, western northern boundary of RF 1403, northern
boundary village Kanhasagar Dawajhir, Western northern boundary of village Banshkhada to Northen boundary of
village Konapindri along Pench River.

Eastern boundary-

Eastern boundary of village Konapindri to Range Gumtara, Comparment No. 1422 of Indira Priyadarshini Pench
National Park along Pench River

Southern Boundary-

Indira Priyadarshini Pench National Park comptt. RF 1422 to 1443 National Park boundary line. Southern western
boundary of comptt. 1443 part in buffer zone, Southern boundary of RF 1498 and 1502 upto Southern boundary of
village Chargaon.

Western Boundary-

Western boundary of Village Chargaon and Khamariya and Bandhanmal, Western boundary of PF 1408 and village
Bandhan Rayat RF 1402 upto Southern boundary of RF 1401.

Range Khamarpani-
Northern Boundary-

Western Northern boundary of RF 1487, nothern boundary of RF 1490, Northern boundary of village Saliwara, Northern
boundary of PF 1491, Western boundary of village Silota Khurd, Western northern boundary of Silota Kalan, Western
boundary of village Chargaon and Khamariya, Northen boundary of village Bordi, Northen boundary of PF 1497 upto
National Park boundary at comptt. No. 1443.

Eastern Boundary-
Indira Priyadarshini Pench National Park comptt. No 1443 to 1465 upto boundary line of National Park.
Southern Boundary-

Indira Priyadarshini Pench National Park comptt. No. 1465 to southern boundary of village Thuiyapani and Chirrevani
and Kundai.

Western Boundary-

Southern boundary of village Kundai, Western boundary of village Bisanpur, Sawari, Devri, Kanhargaon, Khamarpani,
Deni, RF 1483, village Karhaiya, PF 1486, Village Antra, western northern boundary of RF 1487.

Annexure-II

Geo Co-ordinates of boundary of Pench Tiger Reserve (Indira Priyadarsini Pench National Park and Mowgali
Pench Sanctuary), Madhya Pradesh

S.No. GPS Longitude Latitude
1. EO1 79°30.475°E 21°53.747'N
2. E02 79°32.012’E 21°52.378’N
3. E03 79°30.217E 21°48.994’N
4. E04 79°26.390’E 21°46.212’N
5. EO05 79°21.965’E 21°47.766’N
6. E06 79°21.314°E 21°41.099°N
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1. E07 79°14.327TE 21°42.814’N

EO08 79°31.421'E 21°38.899°’N
9. E09 79°9.042°E 21°39.606’N
10. E10 79°9.887'E 21°42.969°’N
11. Ell 79°9.031’E 21°45.133’N
12. E12 79°11.509°E 21°48.018’'N
13. E13 79°14.418°E 21°50.659°’N
14. E14 79°18.288°E 21°50.084’N
15. E15 79°22.419°E 21°49.278’N
16. El6 79°23.411T’E 21°51.487'N
17. E17 79°27.156’E 21°50.588’N
18. E18 79°28.233°E 21°52.215’N

Geo-co-ordinatesof Eco-sensitive Zone Boundary of Pench Tiger Reserve (Indira Priyadarsini Pench National
Park and Mowgali Pench Sanctuary), Madhya Pradesh

SL. NO. GPS Longitude Latitude
1. EO1 79°7.968°E 21°38.613’N
2. E02 79°5.71’E 21°43.143’N
3. E03 79°5.251’E 21°45.092’N
4. E04 79°5.209°E 21°45.833’N
5. EO05 79°5.59E 21°46.26T'N
6. E06 79°5.3TE 21°46.409°N
7. E07 79°545’E 21°46.863’N
8. EO08 79°5.685’E 21°46.802’N
9. E09 79°5.632°E 21°46.386’N
10. E10 79°5.976’E 21°46.46T'N
11. Ell 79°14.612’E 21°54.816’'N
12. E12 79°19.322’E 21°57.02’N
13. El13 79°18.18’E 21°52.17’N
14. El4 79°22.114’E 21°53.694’'N
15. El5 79°21.338°E 21°51.254'N
16. El6 79°24.589’E 21°53.961’N
17. E17 79°30.201’E 21°54.973’N
18. E18 79°38.572°E 21°55.215’N
19. E19 79°39.678’E 21°52.475°N
20. E20 79°44.254’E 21°53.752’N
21. E21 79°47.407TE 21°50.822’N
22. E22 79°44.524’E 21°48.27°N
23. E23 79°38.431’E 21°46.719°N
24. E24 79°38.522°E 21°49.321’N
25. E25 79°30.807°E 21°46.772’N
26. E26 79°25.564’E 21°41.427°N
27. E27 79°21.069'E 21740.592’N
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Annexure IIT

List of villages within the Eco Sensitive Zone of Pench Tiger Reserve (Pench National Park and Pench Mowgli

Sanctuary)
S.No. Village Latitude Longitude
DD MM SEC DD MM SEC

1 2 3 4 5 6 7 8

1 Tikari mal 21 50 38.80 79 17 43.40
2 Tikari Rayat 21 50 37.20 79 17 45.80
3 Karmajhiri (FV) 21 49 38.40 79 19 11.70
4 Barelipar 21 50 18.70 79 20 58.70
5 Salahai 21 51 12.90 79 21 53.10
6 Simariya 21 53 8.20 79 25 18.00
7 Sarahari 21 52 6.60 79 22 42.40
8 Bhodki 21 51 57.40 79 23 15.40
9 Tevni 21 52 39.70 79 23 18.90
10 Ghat kohka 21 52 43.20 79 24 7.20
11 Katangi 21 51 37.60 79 24 16.80
12 Murer (FV) 21 51 4.00 79 24 55.90
13 Panjra 21 52 26.10 79 25 21.20
14 Sindaria 21 52 27.40 79 25 59.50
15 Dhutera 21 51 44.90 79 26 38.20
16 Mohgaon titri 21 53 45.40 79 26 51.90
17 Patrai 21 52 28.00 79 27 7.90
18 Niwari 21 53 43.20 79 27 49.60
19 Alesur 21 52 56.80 79 28 45.90
20 Agri 21 53 45.90 79 29 33.50
21 Paraspani 21 51 24.60 79 20 3.70
22 Raiyarao 21 47 52.50 79 27 54.80
23 Pindkapar 21 48 27.10 79 30 30.30
24 Kodajhir 21 47 28.50 79 29 20.60
25 Setewani 21 46 34.40 79 28 45.70
26 Potia 21 46 45.40 79 27 7.10
27 Ambari 21 46 55.00 79 27 7.10
28 Khamreeth 21 46 11.80 79 22 21.80
29 Kmamba 21 45 53.90 79 22 27.60
30 Vijaypani 21 45 22.40 79 23 55.90
31 Jeerewara 21 45 13.10 79 25 33.60
32 Mohgaon yadav 21 45 44.60 79 27 19.20
33 Durgapur 21 44 48.60 79 21 26.50
34 Satosha 21 44 54.00 79 22 12.70
35 Ambajhiri 21 44 15.80 79 24 46.30
36 Telia 21 41 55.00 79 22 15.60
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37 Awarghani 21 43 56.40 79 21 7.60
38 Kuppitola 21 44 2.80 79 23 21.20
39 Nayagaon 21 43 56.20 79 26 49.30
40 Mundiareeth 21 43 51.20 79 25 9.20
41 Pachdhar 21 43 36.20 79 26 51.70
42 Kohka 21 42 54.90 79 21 51.20
43 Turia 21 44 5.80 79 21 57.80
44 Arjuni 21 40 44.20 79 23 17.90
45 Kothar (FV) 21 41 31.10 79 25 26.10
46 Sakhadehi 21 54 51.60 79 35 59.30
47 Darasi khurd 21 54 32.80 79 37 34.40
48 Darasi kala 21 54 21.50 79 38 9.90
49 Savangi (FV) 21 48 57.30 79 35 9.30
50 Bavanthadi (FV) 21 48 55.25 79 34 20.38
51 Gandatola or Rukhad 21 52 15.90 79 31 36.90
52 Nayegaon (FV) 21 53 55.90 79 34 46.60
53 Khapa 21 53 35.00 79 38 27.00
54 Atarwani 21 52 14.30 79 40 3.00
55 Magarkatha 21 52 27.40 79 40 34.60
56 Pandayer 21 53 36.90 79 42 43.00
57 Dulhapur (Baputola) 21 53 8.30 79 44 23.10
58 Mohgaon (FV) 21 48 56.00 79 39 22.00
59 Mirchhwadi 21 51 20.43 79 44 54.84
60 Sakata (FV) 21 51 19.70 79 44 55.40
61 Kurai 21 48 47.52 79 30 11.62
62 Banskheda 21 53 24.80 79 14 30.00
63 Kumbhpani (FV) 21 52 16.70 79 16 0.50
64 Dawajhir 21 52 5.00 79 13 13.40
65 Jamtara 21 50 38.90 79 15 0.90
66 Kanhasagar 21 51 3.60 79 11 44.20
67 Thotamal 21 51 5.00 79 12 1.30
68 Thota raiyat 21 50 53.20 79 12 26.00
69 Naharjhir 21 50 11.70 79 12 46.10
70 Bandhan mal 21 49 8.50 79 10 18.20
71 Pathri 21 49 15.00 79 11 48.60
72 Bandhan raiyat 21 48 49.30 79 9 43.10
73 Gumtara 21 48 25.00 79 13 10.20
74 Pathra khurd 21 48 22.80 79 11 51.00
75 Khamariya 21 48 46.70 79 8 56.00
76 Singardeep 21 47 43.90 79 9 47.40
77 Ghargaon 21 47 2.90 79 8 32.00
78 Konapindrai 21 56 3.10 79 19 56.30
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79 Sajpani 21 56 4.50 79 17 12.80
80 Halal kala 21 48 18.40 79 18 5.10
81 Halal khurd 21 55 3.10 79 18 31.30
82 Madariya 21 54 39.50 79 15 52.20
83 Kokiwara 21 53 32.50 79 15 4.50
84 Dhoulpur 21 53 26.80 79 15 3.00
85 Kharanj (FV) 21 50 55.10 79 8 43.20
86 Saliwada 21 44 21.60 79 6 49.60
87 Antra 21 45 32.00 79 5 57.20
88 Dongargaon 21 44 21.60 79 6 57.90
89 Kadhiya 21 48 22.50 79 11 50.80
90 Dainy 21 42 7.90 79 6 44.10
91 Marjatpur 21 45 29.90 79 6 1.20
92 Pulpuldoh 21 43 19.40 79 7 1.70
93 Khamarpani 21 44 21.60 79 5 59.10
94 Dudhgaon 21 42 6.80 79 10 35.90
95 Kanhargaon 21 42 6.80 79 6 43.60
96 Devri 21 44 54.50 79 7 5.40
97 Mohgaon khurd 21 40 39.30 79 9 5.50
98 Sanwari 21 44 2.50 79 7 44.20
99 Thuyepani 21 40 10.50 79 8 43.90
100 Chirrewani 21 9 7.80 79 8 48.30
101 Basanpur 21 39 33.70 79 7 9.20
102 Bordi 21 46 21.80 79 9 18.40
103 Sirrepani 21 45 16.70 79 10 49.10
104 Pathra kala 21 40 10.50 79 8 48.30
105 Kokiwara 21 45 16.90 79 10 43.30
106 Kundai 21 39 13.90 79 7 26.90
107 Silota kala 21 47 5.20 79 7 46.30
108 Silota khurd 21 46 33.60 79 8 14.50

Annexure-1V

Mitigation measure for pench-Kanha and Pench-Satpura

The mitigation measures in corridor of Pench — Kanha and Pench — Satpura are to be done by concerned territorial
divisions Madhya Pradesh Government is addressing the issues on merit. Non-Government Organisations like World
Wild Fund and others are also working on these corridors. Villagers residing of the villages in corridor area where there
is a need to relocate them to strengthen the Corridor and if they are willing can be shifted and rehabilitated. One village
in Sonewani Range of Balaghat District has been relocated and few are on way to relocation.
(i) No new mining activity in the corridor area.
(i1) Intensive eco-development work in the villages in the corridor so as to reduce the adverse impact on the
forests, especially from grazing and fuelwood removals which are degrading these forests. Eco-
development works in villages are taken place in both the corridors area. For example Khamarpani and

Nawegaon villagers have been sensitized and to build their capacity for adopting lifestyle and livelihood
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options (including the cultivation regimes) compatible with corridor value of corresponding stretches of
land.

(iii) Managing the man-tiger (wildlife) conflict is required for strengthening the said corridor at its weak
points e.g. Khamarpani, Nawegaon, Lavaghogri, Saonli etc.

(iv) Capacity building programme of forest staff on wildlife crime prevention, wildlife population
monitoring, biodiversity conservation, habitat management and handling human wildlife conflict is
essential to secure corridor for long term basis.

(v) Appropriate measures for the railway line and State Highway to Nagpur from Seoni and Chhindwara so
as to facilitate animal movements. Lot of mitigation measures has been adopted in NH-7 to facilitate
Tiger and other animal movements. It is first of its kind in India. Animal under passes upto 5 meter
height clearance, acoustic walls etc.

(vi) Finally, Pench-Satpura and Pench-Kanha wildlife corridor is effective and functional in maintaining
gene flow and plays an important role in maintaining genetic variation and persistence of tigers in this
landscape. Long term mitigation measures are continuous process and Madhya Pradesh Department is
continuously working on it making corridors more effective and viable for animal movements, tiger
dispersal to have good gene flows.

Annexure V

Performa of Action Taken Report. —

1. Number and date of meetings.

2. Minutes of the meetings: (mention main noteworthy points. Attach minutes of the meeting as separate
Annexure).

3. Status of preparation of Zonal Master Plan including Tourism Master Plan.
Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise).
[Details may be attached as Annexure]

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment notification,
2006. (Details may be attached as separate Annexure)

6.  Summary of cases scrutinised for activities not covered under the Environment Impact Assessment notification,
2006. [Details may be attached as separate Annexure]

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986;

8. Any other matter of importance.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE 20

Pench — Kanha Corridors Map
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Major Villages of Pench- Kanha Corridor

Village | State District | Tehsil Village Area | Noof Total
ID (Ha.) | House- | Population
hold
1 Madhya | Balaghat | Balaghat Kota 42 18 85
2 | Pradesh Balaghat Padriganj 436 232 955
3 Baihar BariyaParaswada 253 118 551
4 baihar Pondi 348 264 1152
5 Baihar Dorli 550 66 280
6 Baihar DhipurRyt. 637 48 225
7 Balaghat Jhiriyatola (Chicholi) 257 41 177
8 Baihar Khursitola 242 29 130
9 Baihar Salhe 196 32 126
10 Waraseoni | Selwa 584 161 915
11 Waraseoni | Pandhrapani 342 124 596
12 Waraseoni | Khairgondi 167 48 233
13 Baihar Kashmiri 298 87 419
14 Baihar Sandha 329 93 433
15 Waraseoni | Bhandamurri 870 368 1783
16 Baihar Chini 929 264 1329
17 Baihar FatehpurRyt. 325 22 111
18 Waraseoni | Chawarpani 254 2 9
19 Baihar Charegaon 383 120 586
20 Baihar Tirgaon 226 127 571
21 Baihar Korja 625 234 1199
22 Baihar Gararibahera 181 8 37
23 Baihar Jhiriya 606 137 603
24 Baihar Bhada Mal. 396 141 690
25 Baihar Bhidi 739 246 1283
26 Baihar Bagholi 431 296 1272
27 Baihar Fatehpurtheka 193 60 274
28 Baihar KukdaParaswada 49 38 161
29 Balaghat Dongarbodi 308 145 687
30 Balaghat MohgaonKhurd 484 100 494
31 Balaghat Serwi 484 140 707
32 Balaghat Suriya 415 113 498
33 Baihar BrooraGotaParaswada 530 12 62
34 Waraseoni | TengniKhurd 622 225 1045
35 Balaghat Newargaon 254 129 665
36 Waraseoni | Salehbharri 487 139 620
37 Balaghat DurendaRyt. 78 12 59
38 Balaghat Bhalewada 333 164 825
39 Waraseoni | Bagdehi 657 89 447
40 Balaghat Chacheri 461 81 397
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Village | State District | Tehsil Village Area | Noof Total
ID (Ha.) | House- | Population
hold
41 Waraseoni | Dohara 387 68 364
42 Waraseoni | Bandri 471 296 1500
43 Waraseoni | Khairgaon 428 145 809
44 Balaghat Laweri 354 78 372
45 Waraseoni | Katangjhari 1379 628 2952
46 Waraseoni | Kanjai 863 480 2165
47 Waraseoni | Dharawasi 405 200 956
48 Waraseoni | Malgondi 122 2 6
49 Waraseoni | Gankheda 170 10 68
50 Waraseoni | Ranikuthar 460 194 988
51 Waraseoni | Tekadi 674 161 818
52 Waraseoni | Nandgaon 815 322 1488
53 Waraseoni | Bagholi 484 429 2021
54 Waraseoni | Mahurjhari 149 NA NA
55 Waraseoni | Chichgaon 269 227 1135
56 Waraseoni | Salhe 247 197 869
57 Waraseoni | Bori 645 451 2139
58 Waraseoni | Bahiyatikur 402 214 1022
59 Waraseoni | Marhera 292 127 683
60 Waraseoni | Garapuri 240 116 569
61 Waraseoni | Khursodi 315 102 499
62 Waraseoni | Naitra 953 333 1642
63 Waraseoni | Nagjhar 516 130 649
64 Waraseoni Sirra 626 328 1471
65 Waraseoni | Pipariya 561 309 1455
66 Waraseoni | Botejhari 763 411 2138
67 Waraseoni | Tekadi 1050 417 2050
68 Waraseoni | Budbuda 1568 906 4391
69 Katangi Sirpur 871 511 2265
70 Balaghat Pandratola 109 NA NA
71 Waraseoni | Kuwagarh 437 NA NA
72 Baihar Not available NA NA NA
73 Baihar Narna 721 151 676
74 Baihar Pongarjhodi 487 166 803
75 Baihar Dalwada 414 60 233
76 Waraseoni | Not available NA NA NA
77 Waraseoni | Not available NA NA NA
78 Baihar Not available NA NA NA
79 Baihar Benda 185 29 157
80 Katangi Tekadi 443 182 835
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Village | State District | Tehsil Village Area | Noof Total
ID (Ha.) | House- | Population
hold
81 Seoni Keolari Payli Jar 674 NA NA
82 Keolari KhairRanji 607 274 1457
83 Keolari Potalpani 213 60 276
84 Keolari Turga 190 55 303
85 Keolari TenduTolaRyt 176 52 226
86 Barghat Bijajhola 23 NA NA
87 Keolari ChiraiDongariRyt 115 18 111
88 Gaurjholapani 74 NA NA
89 Keolari MuchcheDobriRyt 114 NA NA
90 Keolari Pipardaun 295 71 309
91 Keolari Taktua 105 68 298
92 Barghat Pandharapani 98 29 150
93 Barghat Keshlai 141 37 155
94 Kurai Bawanthadi 332 17 77
95 Kurai Kurai 156 375 1696
96 Kurai Chandarpur 217 69 330
97 Kurai BeesapurRyt 169 97 336
98 Kurai Pindkapar 137 468 2044
99 Kurai Bormara 182 74 371
100 Kurai Pindrai 90 128 559
101 Kurai Raiyarao 264 78 359
102 Kurai KodajhiriRyt 292 153 755
103 Kurai Harduli 187 68 314
104 Kurai Bichuwaryt 118 25 136
105 Kurai Dungariya 159 NA NA
106 Mandla | Bichhiya Magdha 196 27 121
107 Nainpur Bijegaon 345 106 445
108 Bichhiya Pondi 331 95 427
109 Nainpur Chichgaon 503 275 1241
110 Nainpur Gonjhi 558 225 1078
111 Nainpur Kohka 230 83 378
112 Nainpur Keregaon 160 133 650
113 Nainpur Patadeh 233 81 387
114 Nainpur Silwani 235 62 306
115 Nainpur Turur F.V. 444 46 227
116 Nainpur Patwahi F.V. 34 18 91
117 Bichhiya Bagaspur 355 44 226
118 Nainpur Bharweli [Bharbheli] 186 103 466
119 Bichhiya Surpati 579 86 380
120 Bichhiya Dungariya 484 93 403
121 Bichhiya Jhangul 581 98 394
122 Bichhiya Kariwah 137 NA NA
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Village | State District | Tehsil Village Area | No of Total
ID (Ha.) | House- | Population
hold
123 Balaghat | Balaghat Padriganj 436 232 955
124 Seoni Keolari Payli Jar 674 NA NA
125 Balaghat | Waraseoni | Selwa 584 161 915
126 Waraseoni | Pandhrapani 342 124 596
127 Seoni Barghat Bijajhola 23 NA NA
128 Balaghat | Waraseoni | Bhandamurri 870 368 1783
129 Seoni Barghat Bijajhola 23 NA NA
130 Balaghat | Waraseoni | Salehbharri 487 139 620
131 Waraseoni | Dohara 387 68 364
132 Waraseoni | Katangjhari 1379 628 2952
133 Seoni barghat Bijajhola 23 NA NA
134 Balaghat | Waraseoni | Tekadi 674 161 818
135 Seoni Barghat Bijajhola 23 NA NA
136 Balaghat | Waraseoni | Marhera 292 127 683
137 Waraseoni | Not available NA NA NA
138 Waraseoni | Naitra 953 333 1642
139 Waraseoni | Not available NA NA NA
140 Waraseoni | Nagjhar 516 130 649
141 Waraseoni | Nagjhar 516 130 649
142 Balaghat Pandratola 109 NA NA
143 Waraseoni | Not available NA NA NA
144 Seoni Barghat Bijajhola 23 NA NA
145 Mandla | Nainpur Silwani 235 62 306
146 Seoni Barghat Bijajhola 23 NA NA
147 Barghat Keshlai 141 37 155
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ANNEXURE 21

SITE VISIT PHOTOGRAPHS: KHASRA NO. 31, VILLAGE AVARGHANI, TEHSIL KURAI, DISTRICT
SEONI OF RAKESH S/O MOLHAI DATED 04-09-2022 & 12-09-2022

©] GPS Map
(Camera_Lite

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.7378639° #9.35513111°

Local 03:31:31 PM Altitude 376.44 meters
GMT 10:01:31 AM Sunday, 04-09-2022

VIEW OF NANDU TALAB AT SITE- STONE PITCHING IN VIEW
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© GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73724926° 79.35593447°

Local 02:50:59 PM Altitude 381.59 meters
GMT 09:20:59 AM Sunday, 04-09-2022

CONSTRUCTION UNDERTAKEN AT THE SITE
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P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
2173 /58799 79.3551474°

Local 02:59:25 PM Altitude 375.51 meters
GMT 09:29:25 AM Sunday, 04-09-2022

STONE BOULDERS AT SITE FOR PITCHING OF TALAB
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‘@' GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73725262° 79.355955b58

Local 02:51:08 PM Altitude 380.54 meters
GMT 09:21:08 AM Sunday, 04-09-2022

THE CONSTRUCTED SHED, GARDEN & TALAB IN VIEW
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& O’ GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.737864° 79.35513118"

Local 03:31:24 PM Altitude 376.45 meters
GMT 10:01:24 AM Sunday, 04-09-2022

ANOTHER VIEW OF NANDU TALAB
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'’ GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73718905° 79.35547409°

Local 03:27:37 PM Altitude 375.16 meters
GMT 09:57:37 AM Sunday, 04-09-2022

VIEW OF THE CONSTRUCTED SHED

A

Z

ap
Camera Lite

PAQ 8 ohka ® Prade 48088
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P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73745833° 1935552875

Local 03:26:06 PM Altitude 373.16 meters
GMT 09:56:06 AM Sunday, 04-09-2022

CONSTRUCTED SHED
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il Camera Lite

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73845788° 79.35538974°

Local 03:49:47 PM Altitude 372.47 meters
GMT 10:19:47 AM Sunday, 04-09-2022

EARTHEN MOUNDS CREATED FROM THE DUG OUT SOIL
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‘@' GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73786404° 4938561351 3°

Local 03:31:16 PM Altitude 376.5 meters
GMT 10:01:16 AM Sunday, 04-09-2022

EARTHEN MOUNDS CREATED FROM THE DUG OUT SOIL
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:.:::;jzuj GPS Map

P9M4+WS8, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.734937° 79.356588°

Local 03:50:02 PM Altitude 0 meters
GMT 10:20:02 AM Sunday, 04-09-2022

ANOTHER VIEW OF EARTHEN MOUNDS
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© GPS Map

P9Q5+82, Kohka, Madhya Pradesh 480881, India

Latitude Longitude

2E737152065° 79.35596824°

Local 11:55:29 AM Altitude 379.6 meters
GMT 06:25:29 AM Monday, 12 Sep 2022

VIEW OF THE EARTHEN MOUNDS & ROAD IN BETWEEN
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“. © GPS Map
Unnamed Road Kohka Madhya Pradesh 480881 India

Latitude Longitude
21.73853018° 79.35418017°

Local 12:11:45 PM Altitude 393.72 meters
GMT 06:41:45 AM Monday, 12 Sep 2022

CHAIN LINKED WIRE FENCING TOWARDS THE NALLA AND DEBRIES
OF TALAB DEEPENING STACKED NEARIT
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FENCING OF THE SITE: 12-09-22
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'@ GPS Map
| Camera Lite |

Unnamed Road, Kohka, Madhya Pradesh 480881, India

Latitude Longitude

21:73928352" 79.39387398°

Local 12:13:42 PM Altitude 382.78 meters
GMT 06:43:42 AM Monday, 12 Sep 2022

NALLA FLOWING NEAR THE BOUNDARY OF SITE

© GPS Map

Unnamed Road, Kohka, Madhya Pradesh 480881, India

Latitude Longitude
21.73928283° 79.35387805°

Local 12:13:35 PM Altitude 381.48 meters
GMT 06:43:35 AM Monday, 12 Sep 2022
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NALLA FLOWING NEAR THE BOUNDARY FENCE OF THE SITE
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DEBRIES FROM THE DEEPENING OF TALAB: 12-09-22

118



WASTE WATER WEIR OF NANDU TALAB & GARLAND DRAIN IN VIEW: 12-09-22




CHAIN LINK FENCING & GARLAND DRAIN: 12-09-22




VIEW OF CONSTRUCTION NEAR NANDU TALAB: 12-09-22
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GARDEN & EARTHEN MOUNDS VIEW: 12-09-22
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